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[PAéSED' "BY""THE INvIAY 'LEGISLAT&RE 1

F(Recewed the assent of the G’ovemor General on the Tth ,geptember,
1 934 \

AnAct to provxde for the modlﬁcatlon and continuance . of
. the protéction aﬁorded to "the iron and steel industry in
“British India, and to impose an excise duty for revenue
purposes upon certain steel,

THEREAS it is - expedlent to provlde for the meodification
and continuance.of the protection afforded to the iron and
steel industry in British India, and to 1mpose an excise dutby

*& for revenue purposes upon certaln steel; It is hereby enacted
LY as ‘follows:-— |
r s 1. (1) This Act may be called the Tron and Steel Duties f;‘t‘,’e‘,fttﬁ"'
. - Act, 1934. .- commencement,

(2) It e’zbends to the’ Whole of Bntlsh India.

3) This section and section 10 shall come into force at oncey

the remaining sections shall come into force on the 1st day
' of November 1934. ’

< ViIlof1894, - 2, In section 8 of the Indlan ‘I‘anff Act, 1894,— » Amendment
o 3,

(a) for sub-sections (4) and (5) the followmg sub-section 1‘“8"34‘.'111 of

shall be substltuted namely = R

“(4) Tf $he Governor General in- Councll is satisfied,
after such - inquiry as he thinks necessary, that
any duty imposed on any article by Part VII of the

. . Second ,Schedule has :become. ineffective or

o ‘ o excessive for the purpose of securing the protec-

' tion intended to. be afforded by such duty. to a
similar article manufactured in India, he may, by

_ notification in the Gazette of India, increase or

Soweoor e redueé steh - duby to such extent as he thinks

el D necessary efther generally or in respect of such . .
~ article when- 1mporbed from 6r manufactured inany. -
< - dountry’ oF countries ‘specified in the notification:

Provided
€1

Price anna 1 or 13d.

. . Lo . - e . g e SeR - - : - ¢ - I T
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Amendment

.. of Schedule
I, Act VIII

of 1894,

Excise duty on
steel Ingots.

Recovery of
duty with

‘penalty.

st

.

Iron and Stesl Duties. ' [aoT xx;tt

Provided that the duty leviable on any such article
- shall in no case be less than the duty leviable on
a like article of Bntlsh manufacbure.’
and

(b) sub-section (6) shall be renumbered as sub-section (5).

8. (1) The amendments apecified in the Schedule to this
Act shall be made in the Second Schedule to the Indian Tariff
Act, 1894, and shall have effect only up to the 8lgt day of
March, 1941.

(?) Notwithstanding anything contained in section 4 of the
Indian Finance (Supplementary and Extending) Act, 1931, the
additional duties imposed by that section shall not be levied
o‘r collected on any article chargeable with duty under Ttem

. 142, 143, 144, 145, 145A, 146, 146A, 147, 148, }49; 149A,
150 153 or 154 of the. Second: Schedule to the Imdmn Tariff
Act, 1894, as amended by this. Act.

4. A duty of excise shall be levied at the rate of four rupess
per ton on all steel mgots produced in British India after. the
commencement  of this. Act, and shall be payable by the
manufacturer thereof. ' ‘

5. (1) If any duty payable under gection. 4 is; not: peid
within the time fixed by rules.madq in that behalf upder this
Act, it shall be deemed to be an arrear, and the authority to

| VIII of 1804,

VIII of 1894,

- which such duty is payable may in lieu thereof recover any -

sum not exceeding. twice the amound; of- duty. unpaid: which

" such authority may 'in its discretion think it reasgnable to

Application
the provisions
of Act VIIT
of 1878

to the duty
on steel
1ngots.

Rebate on
export of
steel ingots
and articles
manufactured
therefrom.

‘require,

. (2) An arrear of duty or any sum recoversble in.lieu.thereof
under this section shall be recoverable as an arrear of land reve-
nue, and shall' be recoverable in: adfitien to- and. not in substi-
tution for any other penalty incurred under this Act.

6. The Governor General:in Council: may, by notification in

. the Gazette of Tndia, declare that any of the provisions of the

Sea Customs Act, 1878, relating to the levy of and exemption
from customs duties, drawback of duty, warehousing, offences
and penalties, confiscation, and’ procedure relating to offences
and appeals shall, with such modiﬁbatxons and alterations as
he may consider necessary or desirable to adapt them to the
circumstances, be applicable in regard to like matters in respect
of the duty on steel ingots imposed by section 4.

7. When steel ingots on which the-duty of-excise imposed
by this. Act has been paid, or artisles of iron-or steel manufac-
tured in British India. from. such- ingots; are: exported out of
Indla there shall bhe payable 1o- the ‘exporter -of .such ingots or

VIII of 1878,

articles.
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articles, subject to such conditions as the Governor General in
Council may prescrlbe, a refund at the following rates, name-
ly:— -
on ingots, blooms and billets—a refund st the rate of four
rupees per ton;
on other manufactures of iron or steel—
(a). not fabricated—a refund at the rate of five and one-
third rupees per tom.
(b) fabricated—a retund ‘at the rate of éix-rupees per
ton,
8. Whoever evades or attempts to evade the payment of any
duty of excise payable by him under this Act, or fails to supply
any information which ne is required by any rules made under

,ﬁns Act to- supply, .or- knovung,ly supphes false miorma,tlon,

months, or thh fine which p.lay extend to two bhousand rupees,
or with both.

9. (1). The. Governor General in Council may,’ by notification
in the Gazette of India, make rules to carry into effect -the
purpopes“and objects of this Act.

®) In- particular and without prejudice o the generality of
the foregoing power such rules may—

(a) ‘provide for the assessment and’ collection of the duty
payable under section 4 and the authorities by whom
functions under this:Act are to-be discharged, the
issue of notices requiring payment, the manner in
which- and the time at which the duty shall be
payable, and the recovery of arrears;

(b) impose  om manufacturers of steel ingots the duty of
furnishing information, keeping records and making
returns, and prescribe the nature of such information,

and:-the form of such records and returns, the

particulars to be contained therein and the manner
in which they shall be verified; ’

(c) authorise and -regulate the inspection of any premises
used for the manufacture of steel ingots;

Penalty for -
evasion of
duvy or failure
to supply
information,

Power of
Governor
General in
Council to
makerules,

(d) authorise and regulate the ‘composition of offences’

againgt ‘or. liabilities incurred under the Act and
rules; and:

(e) prescrlbe the conditions under which the refunds
referred to in section 7 shall be payable.

(3) In making any rule under this section the Governor

General-in-Council may provide that a breach of the rule shall

- be-punishable with fine not exceeding two thousand rupees.

10. Sub-section +(3) -of section 2 of the = Steel Industry

 (Protection) Act, 1927, is hereby repealed.

THE SCHEDULE.
' ' 8

-

Repeal.
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THE SCHEDULE.

142

. (See section 3.)" ’ S
Ambendments to the Second Schedule to the. Indian Tariff Act, 1894.

1. For Item No. 142 the followmg item shall be substltuted
namely —

,CoAL Tuss, tlppmg wagons and
-the like conveyances designed

for use on light rail track,.|.

if adapted to be worked by
_manual or animal labour aud
if made ipainly- of iron.or
steel ; and component parts
-thereofmade of iron orsteel—

{a) of British manufacture . |

{t) not of Brltlsh manufnc-
ture

13 timey'the excise duty leviable

for. the, tine. being on steel
. ingots produced in Brm:.h
Indig ; or 10 pef cent. ad
* valorein, whichever 1s Lgherv .

1} times the oxcise duty IeVIa,ble

-“for tho time" being-on ~steel
ingots. produced.: in . British

. India plus Ra. 40 per. ton. 3 or
20 per ‘ecent. ad’ valorem,
whichever is hagher. ;

2. Por Item No. 143 the followmg item. shall be substxtuted
namely:~=—

143

TRON or STEEL a.ngle, channel
toe, flat, beam, zed, tr')ugh
and piling—

{«) not fabricated—

(¢) of  British manufac-
ture— . ,
not coated with other

meotals.

coated with other metals .

(#%) not of British manufac-
ture,

(b) fabricated— _ :
() of Briti$h manufacture ,

(u) not ui Butlsh manufac- |

1} times the exeite-duty leviable
for the time_ heing on steel
ingots
India ; * or Y0 "per cent. ad
valorem; whichever is higher.

1% times the excise duty loviable
for the time being on steel

ingots produced in British
India; or 16 per cent. ad
valorem, wh\chever is. hlbhﬁl‘

13 times thga exc;se duty Teviable
for- the" time being on steel
ingots . prodused in British
lnd'a._plus Ra. 4.i per ton

lé times the excise duty levmb]e

- for the june bemg on nteol
“ingots pruduc eéd in’ B)‘.‘lblbh
]ndlu plus Rs e per ton.: d

13 tlmee the oxcise ‘luty levm blo
for the time= hemg -on. steel

~ingdts :prodyced - ‘in . -British -

India plus Rs. 43 per ton .
3. For

produced in British -

[PV S—




?.

H
&
i

or 1934.] Iron and Steel Duties.

.8, For Item No. 144:the: fellowmg item shall be substltuted

namely —

namely:—

“144 (now or STEEL BAR and Rop —
: (i) of British manufacture. . 1& times the excice dut; leviahle
: for the time Leing on steol

ingots prodnced iIn  British
India plus R4, 10 per ton; or

whichever iy hilrher.

(#%) not of British manufac- |

1§ times the excice duty leviable
ture,

for the time bemg on rteel
ingots produced in British
Indwa plus Rs. 39 . -per ton;

or 20 per ceut. ad vaLorem.
whichever iz higler.”

4. For Item No. 145 the following item shall be subshlbuted

‘145 | IRON or STEEL BOLTS and NUTS,
including hook-bolts and nuta
for roofing but excluding fish .
bolts nnd nute—

(%) of British manufacture . | 1} times the excise duty leviable

for the time being on stecl
inygots produced in  British
India 3 or 10 per cent. ad
valorem, whichever is higher.

(#¢) not of British manufacture | 1} times the excise duty leviable

ingots produced in British

Indla plus Rs. 1-9-0 per cwt.
Trox or sTEEL ¥Isg BOLTS and

Nyrsd—

* (#) of British manufacbure . | 1} times theexcire duty leviable

for the time leing on xteel
ingots produced in British
India; or lv per cent. ad
va loTem, whichever is higher.
(%) not of British manufacture| 1} times the excise duty leviable
) for the time being on steal

ingots produced -in British
Indin plus Rs, 4-5-0 per cwt.”

5. For Ttem No. 145A the following item shall be substituted,

ngmely:—

4'145A | IRON or STEEL RIVRTS—

e smi i

(7) of British manufacture . | 1} times the excise duty leviable

for the time being on_steel
ingots produced in British
Indias or 10 por ceut. ad
valorem, whichever is higher.
(%) not of British manufacture { 1} times the excise duty leviable
: : for the time being on steel
ingots produced in British
India plus Rs.1-14-0 per cwt.”

6. For
5

. : N . R . . e g
oo e AR : ' ‘

10 per cent. ad valorem, -

for the time being on steel .
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4
L . . ..8. For Ttem No. 146. the following: item Mshall be substituted, .- 3‘
‘ ' nan@ly — ,
‘146 | IRON or STEEL PIPES and TUBES
and fittings therefor, if riveted
-orotherwise built'up of plates
or sheets— : .
(¢) of British manufacture . | 1} times the excise duty leviable -
; for the - time being on steel
i : ingots produced in British
India plus Rs. 12 per ton ; or
10 per cent. ad valorem,.
whichever is higher.

(#) not of British manufa,c- 1} times the excise duty leviable- -

ture. for the time bemg on steel
‘ingots’ produced in British.
India plus Rs. 35 per tou.”

7. After Item No. 146 the following item ghall be inserted,.
namely:—
* 146A | Cast 1RON PIPES and TUBES :

also cast iron fittings therefor,
that is to say, bends, boots,

elbows, tees, sockets, flanges, 2
plugs, valves, cocks and the f’
- like—

() of British manufacture . | 10 per cent.ad valbrcm.

i (#%) not of British manufacture | Rs. 57-8-0 per ton.”
) p

8. For Item No. 147 the followmg item shall be substituted,
namely:—

, * 147 | InoN or STEEL plates excludmg
cast. iron plates—
(a) not fabricated—
(3) of British manufacture—| *

not coated with other | 1} times the excise quty leviable-

metals. for the time being on steel

ingots produced ‘in British
India; or 10 per cent. ad”
valorem, whichever is higher,

coated with othermetals | 1% times the excise duty leviable-
for the time being on steel
ingots produced in British
India; or 10 per cent. ad”
valorem, whichever is hlgher.

{#%) not of British manufacture| 1} times the excise duty leviable- -

’ for the time being cii stesl : : ’
ingots produced in British i
India 2.lus Rs. 25 per ton.
(b) fabricated—
(¢) of British manufacture . | 14 times the excise duty leviable - ‘E
) ’ for the time being on steel’
- : ingots produced in British
: . : : India plus Rs. 40 per ton.

(it) not of Britishmanufacture| ‘13 times the excise duty leviable-
' for the time being on steel’

ingots produced. in British

India plus Rs. 40 per ton.”

9. For-

%
3
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9. For Item No. 148 the following item shall be substituted,

namely:—

A 148

T T -

InoN or 8rEEL sheets—
(@) not fnbricgt,ed-,—-k

(1) not galvanized—

(#) not of British manufac-
ture.

(2) galvanized—

e
(¢) of British manufacture

(#%) not of British manufac-
- ture, :

(b) fabricated—-
(1) not galvanized—

(#) of British manufacture
(43) not of Britis, manu.
facture,

{2) galvanized—

(1) of British manufacture .

{#5) not of British manufac-
ture,

(3) of British manufacture

1} times the excise duty leviable.

~for the time  being on steel
ingots produced in British
India plus Rs. 11 per ton; or
10 ‘per cent. .ad wvalorem,
whichever is higher,

1} times the excise duty leviable
for the time being on steel
ingots produced in British
India plus Rs. 32 per ton.

14 times the excise duty leviable
for the time being on steel
ingots produced in British

India plus Rs. 10 per ton; or

10  per cent. ad valorem
whichever is higher,

1} times the excise duty leviable
for the time being on steel
ingots produced in British
India plue Rs. 40 per ton.

1} times the excise duty leviable
for the time being on steel
ingots produced in British
India plus Rs. 12 per ton; or
10 per cent. ad wvalorem,
whichever is higher.

1} times the excise duty leviable
for the time being on steel
ingots produced in British
India plus Rs. 35 per ton.

13 times the excise duty leviable
for the time being on steel
ingots produced in British
India plus Rs. 11 per ton ; or

.10 per cent. . ad valorem,.
whichever is higher.

11 times the excise duty leviable
for the time being on steel
ingots produced in . British
India plus Rs. 44 per ton.”

10. Ttem
) 7

-
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10. Ttem No.’ 148A shal.l be omitted.

11. For Item No. 149 the following 1tem shall be substltuted
namely —

a«“ 149

IroX or STEEL wire, other than
barbed ur. atmnded wire, wire.
rope or wire nelting ; and iron
or steel wire nails— - )
(5) of British manufacture. .

(¢) ‘not of British manufacau'e

1} times the excise duty leviabf
for. the time bei on steel
ingots. produced in ~ British
India plus Rs. 26 per ton.

1} times the excise duty leviable
for the time being on. steel
ingot- produced in British
India plus Rs. 60 per ton. »

12. For Item No. 149A the. followmg item shall be substi-

tuted, namely:—

© 0 140A,

18.

“ 160

l

IroN or StreEL, the original
material (but_not .including.
machinery) .of any ship or
other vessel intended for
- inland or harbour navigation
which' has been assembled
abroad, taken tu pieres and
shipyed for reas: embly in
India—

(i) of British manufncture .

(¥7) not of Bntlsh manufe,c-
ture. .

Provided that articles dutiable
under this item shall nut be
deenied to be dutlable under
nny other itein,’ )

IRON OR STREL RAILWAY TRACK

MATERIAL-—

A. Rails (inclading tramway
rails the heads of which
are not grouved)—

(2) 301bs. per yard and over,
and fish-plates therefor—

(%) of British manufucture

13 times the excise duty- leviable
for the time lxemg on steel
ingots produced in- Britich
India, or 10 per cent. ad
valorem, whichever is higher,

13 times the excise duty leviable -
fur the time tomg on steel
ingots prodaccd 1in Brit'sh
lndia_plaa Rs. 27-8.0 per tun;
or 20 per cent. ad valorem,
whichever is higher. -

For Item No. 150 the following item shall be subsbltuted
namely:i—

13 times the excise duty leviable
tor the time beliig on rtoel
ingots produced in - Britich
Inuvia; or 10 per cent. ad
vulorent, vahu,'hew er is higher,

(#%) not
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"(4%) not of British manufac- | 13 times the excise duty leviable
ture. for the time being on steel
. : . . ) _ ingots produced in Rritich
s . : . - . Indin; or 20 yper ceut. ad
: o . zulorem, whichever is higher.

(b) undor 20 1bs. per yard and o
- fish-plates therafor—- =

- () of British manu_tﬂture . | 1¥ times the excise duty leviable
. o for the timé being on steel
ingots produced in British
India - plus Rs. 10. per ton;
or 10 per cent. ad wvalorem,
whichever is higher.

(#5) not of British manufac- | 1} times the excise duty leviable
ture. tor the time beihg on steel

) ingots produced in British

India plus Rs. 39 per ton.

B. Switches and crossings in-
. oluding stretcher bars and
_other component - parts,
and switches and crossings
ineluding stretcher bars
and other component parts : C e

- for traxaway rails the heads -

of which are not grooved— i

. (=) for rails 30 Ibs.:pér yard

and over—

() of British manufacture 1} times the excise duty leviable
I o ' for the time being on steel
T T ingots produced - in . British
Indian; or 10 per cent. ad
valoremn, whichever is higher.

(1) not of British manu- 1} times the excise duty leviable
facture. . “for the time being on steel

. . ingots produced in ~British
Indin;: or 20 per cent. ad
tulorem, whichever is higher.

(b) for rails under 30 1bs. per
yard—

(4) of British manufacture | 1} times the excise duty leviable

" | ““for the time being on steel

_ ingots produced in British

India plus Rs. 11 per ton; or

10 per cent. ag valorem,
whichever is higher.

{¢%) not of British manufac- | -1} times the exoise duty leviable
ture. ) for the time being on steel
: ingots produced in British

India plus Rs. 43 per ton.

b C. Sleepers and sleeper bﬁ,rs,
other than cast iron—

{4) of British manufacture| 1§ times the ‘excise duty leviable -

: : for the time being on steel
ingots produced in British
India; or 10 per cent. ad
. valorem, whichever is higher.

(#) not

—— - N Do i B . - e ' o - 9
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{(i1)- not of British manufac- | 1} times the excise duty leviable
ture. : for the time being .on steel
ingots produced in British
India; or 20 per cent. ad
: . walorem, whichever is higher.
D. Spikes (other than :dog- | - RN
' spikes) and tie-bars— ’ . N
) . (?) of British manufacture | 14 times the excise duty leviable.
o ) : ; o for the time being on steel
ingots. produced in Britis
India plus Rs. 10 per ton; or"
10 per .cenb. ad walorem,
whichever is higher. i

(i%) not of British manufac- | 13 times the excise duty leviable -
ture. for the time being on steel
- : . . ingots produced in British
S L o . 1Y India plus Rs. 39 per ton.
S " | E. Dogspikes—

(i) of British manufacture . | 1} times the excise duty leviable
for the time being on steel
ingots. produced ‘in British
India plus 7 annas per cwi.;

or 10 per cent. ad walorem,
F - whichever is higher.

(3) not of British manufac- | 1} times theexcise duty leviable
ture. for the time being on steel

ingots produced in British -

India plus Rs. 2-15-0 per cwt,

L .| ¥. Gibs, cotters, keys (includ-
3 ing tapered key bars), dis-
tance pieces. and other
fastenings for use with iron
- or stee] sleepers—

{¢) of British manufacture | 1} times the excise duty leviable
. : for the time being on steel
ingots . produced in British
India plus T annas per cwt. ;
or 10 per -cent. ad valorem,
whichever is higher,

(3¢) not of . British manu- | 1} times the excise duty leviable
facture. . for the time being on steel

. : ingots produced in British

Indie plus Rs. 2.156-0 per

cwt,”

14. Ttem No. 151 and Item No. 152 shall be omitted.

15. For Item No. 158 the following item shall be substituted,
namely:— ’ :
<163 | IrRON or STEEL STRUOTURES, fab-

ricated .partially or wholly,

not otherwise specified, if
. made mainly or wholly ofiron

or.steel bars, sections, plates

or sheets, for the construction

of buildings, bridges, tanks,

~

well

3

10




- well curbs, trestles, towers
and similar structures or for
pazts thereof, but not-inelud-

- Item No$85) or any of the
articles.. specified in Item
N% B9A, 59D, 64, 87, 182 or
230— . -

() of British mannfacture

(#1) not of British manufac-
ture.

ing builders’ héardware “(ses -

or.1984.] Iron and Steel Duties:

1} times the excise duty levmble B
for the time being on_ steel
ingots. produced  in British
India plus Rs‘; 40 per ton.

1} times the excise duty leviable
for the time being on steel

ingots produced in British
! India plis Rs. 40 per ton.*

!

16 For Ttem No 154 the following ltem shall be gubstituted,
namely:—

‘164 | STEEL, tinplates and tinned
sheets including tin taggers
~and cuttings of such plates,
sheets or taggers—

(2) of British manufacture | 1} times the excise duty leviable
for the time being on steel
ingots produced in British
India plus Rs. 38 per ton.

whiig
w3

; (¢%) not of Bntlsh manu- | 1} times the excise duty leviable
| facture. for tho time being on steel
ingots produced in British
Indisa plus Rs. 59 per ton.”

17. For Item No. 235 the followmg item shall be substi-
tuted, namely:—

”"

' |
“ 235 | TroN aLLOYS, viz., | Ad valorem | 20 per cent. ; 10 per cent.
| ferro-manganese, ‘ :
| ferro-silicon, ferro-
I chrome, spiegelei-
l son and the like as
oommonly used for
| steel making.
|
|
|

Iron, pig.

Iron rice bowls,

18. Tn Ttem No. 236, in he second column,—
: (a) the seventh and eighth entries shall be omitted;
(b) in the ninth entry, for the word ‘‘FENcING-WIRE" the
: word ‘“‘wire’’ shall be substituted; and
(¢) the following entry shall be added, namely:—**CaBT
IRON PLATES’’

19. Ttem No. 2364 shall be omitted.

H N 20.F01‘
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20. For Item No. 287

namely:— -

<237

STEEL mNGOTS.

IRON or STEEL
blooms, billets|
and slabs, pro-
vided that no
piece less than
1} inches

- 8quare -or

Iron and Steel Dutiss. [Aor 3xx1 OF 1934.]

Ad valorem excise | The

) " [ duty leviable|- dity leviable
for the time | for the time |

" being - on })ei_-ngj-. . on

steel ingots | - steel -ingots

produced in | -produced in

British India,| BritishIndia,

or 20 per |- or 10 per

cent. ad cent. ad

thick shall be
included in
this item.

R o
. QI PD—L134LD-—11-10-34—-5,000,

e e e e

The

valorem,
whichever is
higher.

D

- higher.

.

£Y ]

oxcise

valorem,
whichever is

the folloviring item shall be substituted,

LY
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